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IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 
pleased to order the publication of the following English translation of notification no. 24/LXXXI-5-2020-
07, 93, dated January 7, 2020: 

No. 24/LXXXI-5-2020-07-93 
Dated Lucknow, January 7, 2020 

IN exercise of the powers under section 21 and 23 of the Uttar Pradesh Protections of Trees 
Act, 1976 (U.P. Act no. 45 of 1976) read with section 21 of the Uttar Pradesh General Clauses Act, 1904 
(U.P. Act no. 4 of 1904) and in supersession of the Government notification no. 2270/X1V-5-2017-07-93, 
dated October 31, 2017, the Governor is pleased to prohibit felling of the 'following trees species:- 

(I) Aam (Desi/Tulcmi), (II) Neem, (III) Sal, (IV) Mahua, (V) Bijasal, (VI) Pipal, (VII) Bargad, 
(VIII) Gular, (IX) Palcar, (X) Arjun, (XI) Palash, (XII) Bel, (XIII) Chiraunjee, (XIV) IChimee, 
(XV) ICaitha, (XVI) Imli, (XVII) Jamun, (XVIII) Asna, (XIX) Kusum, (XX) Ritha, (XXI) Bhilawa, 
(XXII) Toon, (XXIII) Salai, (XXIV) Haldu, (XXV) Bakali/Kardhai, (XXVI) Dhau, (XXVII) 'Chair, 
(XXVIII) Sheesham and (XXIX) Sagaun and exempt other species situated on individual cultivated and 
un-cultivated holding. 

Prohibited tree species shall not be felled till dated 31st  December, 2025 except under 
unavoidable circumstances such as tree is dead or dying or it constitutes danger to person or property or its 
felling is necessary for executing a development work approved by the Government or after attaining 
exploitable diameter or if the fruit bearing capacity of such tree has declined substantially and permission 
to fell such tree has been obtained in writing from the competent authority. For exploitable diameter, 
Principal Chief Conservator of Forests, Monitoring and Working Plan, Uttar Pradesh may issue guidelines 
from time to time, as and when required. 

Longitude and Latitude of trees to be felled and compensatory saplings to be planted (in lieu of 
felled trees) shall be mentioned in the application from while applying for obtaining felling permission 
form the Competent Authority and subsequently recorded online. 

The tree owner shall plant and maintain 10 trees in place of each tree felled and in case of not 
planting trees the amount of money for plantation of 10 trees and their maintenance for 5 years shall be 
deposited by the tree owner to the Forest Department, as per sections and 7 of the said Act of 1976. Forest 
Department will utilise this amount for afforestation purposes. This will help conserve such species and 
expansion of tree cover too. 

Uttar Pradesh Forest Corporation will facilitate the tree owner for certification of standing trees 
on his farm land. 

By order, 
SUDHIR GARG, 
Pramukh Sachiy. 
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